
Cant ra 1 Adm i n i st rat. i ve T r i bu n a 1

Principa.! Bench; New Delhi

OA- 1945/98

New Delhi this the 7th day of May 1999

rlon''ble Shri Ad;Dge,. V'ice-Chairman (A)
rlon'fole Smt„ Lakshmi SwaiTiinathan,, Member (J)

0 rii a S h a n k a r 3 h a i~ rn a

Ass11 „ Reg i st ra r of T r*ade Ma rk;;s

T r- a d e M a r k s R e g i s t r y
0 k h 1 a I n d ]. „ E s t a t e

New Del hi-110020

, Appl leant
( App' 1 i c;an t i n person )

Ver-sus

1. Un ion of I n di a.

through the Secretary to the 8ovt„ of India
M i n i s t r y o f I n d u s t r y
Department of Industrial Policy and Promotion
Udyog Bhawan. New Delhi..

2.. The Controller General of Patents^ Desigrrs and
Trade Marks

□ 1 d C,. G. 0 „ Gu i 1 d i n g
101,, nd<.„ Road
Mumbai- 400 020

3» The Secretary
Union Public Service Commission
Dhoipur Mouse
Shahjahan Road
New Delhi,,

(By Advocate; Shri N,K. Aggarwal)
„„-Respondents
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Applicant prays for and is allowed

permission to withdraw the 0A„

2- The OA is accordingly dismissed as

Wxtiiurawn with a direction to the respondents to dispose

of applicant's representation dated S..9,.98 (Annexure-F) by

a speaking and reasoned order in accordance with their own



-"L-

stib!Tiissioris containod in para.-o oi ju n t.s I ipiy,

wi'thiri throe nionths froni the date of receipt of a copy wi

tr'lis C'rder under intiniation to I'^^-aii i l.»
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i.Srnt,. Lakshrfii Swa.iriincithan
Mernber pJj

V, G»R ~ Ad i 9^')
V1 c e C h a, 1 r rn a n i.. A)
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